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Orders on M.A. No.56AR/94

1. We have heard the learned

counsel and we make the following:

It appears that the Department
is trying to make a mountain out
of a molehill.  What has happened
in this- case is on an earlier
occasion while wupholding the re-
trenchment of some employees of
the Census Department for paucity
of work, we said that Government
may take into consideration the
prlight of the applicants and then
if there 1is any opening in the
Central or State Governments,
they may as far as possible ensure
absorption of such employees in
any position available in the
Central Government or Central
Government controlled institutions
br State Government. Tf the State
Government is willing to employ
these people, the Census Depart-
ment could even make a recommenda-
tion for absorption of the appli-
cants. The Department had then
told us that they had opened up

a rehabilitation centre for finding
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41ternative jobs and in that conn-
ction we had said that wide publi-
¢ity be given by the Department
#egarding the functioning of the
yehabilitation centre. We are
now told that the Department propo-
ges to 1issue such a notification,
é draft of which has been produced
$efore us today. All we wish
to say 1s that we have not given
iny mandatory direction to the
iepartment to provide jobs to
411 these applicants either with
ﬁhem or with the State Government.
Pll we had suggested was that
ps far as possible, the Government
should help these people by finding
placement for them in any appropri-
Ete position in the Central Govt.
br State Govt. Tt was not our
‘ﬁntention to make a mandatory
Ibrder directing them to provide
!bobs for retrenched people but
fthe direction given was not in
!any a mandatory or an obligatory
Fiat. All that we wanted was
jthat the Department to make a
Eympathetic view of the retrenched
employees and help them to get
jobs. Jobs could be found in
the -Central “ovt. or in any of
the Centrel ~ovt. institutions
or jobs could be found in the
State Government if the State

Government was willing to offer
placement to the people recommenied
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recommended by the Census Depart-
ment. We see no reason why we
should modify such an order made
either in the 0O.A. or while dispo-
sing of the contempt petition
which appears to be the immediate
provocation for this application.
With these observations, this

application stands disposed of.

et~ - sd-
MEMBER [A[ VICR-CHATIRMAN
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APPLICANTS s

Sri.G.M.Ranganath and ten Others.
V/s. _

RESPO\]DEI\]TS"‘Sri.K.Padmanabaiah,Sec:re'l:ary.M/OoHome Affairs,
New Delhi and Others.,

Te

l. Sri.M.Vasudeva Réo,Addl.Central Govt.Stng.Counsel,
High Court Bldg,Bangalore~560 00].

- 2. Sri.S.Ranganatha Jois,Advocgte,
No.36,Shankara Park, 'Vagdevi®,
Shankarapuram,Bangalore-560 004,

Subject:~ Terwarding nf cepies of the Order- Passed by the
Central Administrative Tribunal,Bangalare.
Please find enclesed herewith a copy of tha ORDER/
STAY ORDER/INTER I ORDER/ passed by this Tribunal in the above

mentioned application{s) on 22nd December, 1994,
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Contempt Petition No.43 of 94 if Dpapeq:= 2 6SFP 1994

_ A_PP.LJDATiO\i NUMBER: o 318 of 1992,

APPLIGANTS: |  RESEONDENTS: .

Sri.G. M Ranganath and Ten Others v/s. Sri. K.Padmanabalah Secretary, :

e M/o Home' Affalrs,NDeIhl & Other:
1. Sri.s. Ranganatha Jois,Advocate, -
= . ‘No.36, '"Vagdevi'Shankara park,

. Shankarapuram,Bangalore-560 004,
2- $ri:M.Vasudeva Rao,Addl.Central | o
Govt. Stng.Couhsel ngh Court Bldg, R R

Bangalore-séo ool. . e o

Subject:= Forwarding #f copies of the- Oﬁrderc Passed by*the
Central admanOixatlve Trlbtnal Eangalore.
Please find. emlosefq herewith a copy nf the’ !RDER/"“
STAY WRDER/INTERIM ORDER/, passed by this Trlbunal$1n %the above
mentioned appllcatlon(s) on 13th September 1994°
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A/;. | BANGALORE BENCH
CONTEMPT APPLICATION No,43/94 IN O.A. No.318/1992
TUESDAY, THIS THE 13TH DAY OF SEPTEMBER, 1994
SHRI JUSTICE P.K. SHYAMSUNDAR .. VICE CHAIRMAN

SHRI T.V. RAMANAN ose MEMBER (A)

1. G.M. Ranganath,

- S/o late Falleoowda,
Aged 30 years,
Residing at Gulagangihalli,
Shravanur Post,
Holenarsipura Taluk,

2, H. Kumgraswamy,
S/o Hanumegowda,
Aged 37 years,
Near Raghavendraswamy Mutt,
Ravindranagara, Haesan.

3. D.Ne Anjana Devi,
W/o HV, Kumar,
Aged 35 years,
Ravindranagare,
Near Santhosz Nilaya,
Hassan,

4, G, Basavaraju,
S/o Nagegowda,
Paduvalahipps,
Marahowdaenahalli Post,
Holenarasipurs Post,

5. HeYe Chandrashekara,
S/o Vaikuntaieh,
Aged 38 years,

Dr. Ambedkarnacgara,
Holeneresipura.

6. D. Subremanya,

- .S/o R, Dasappa,
"Aged 36 years, = UEE

No.S6, Nale Bidi Kote,

Holenarasipure.

L. Chandreshekare,
S/o Lalithamra,
Aged 40 years,
KeHeBs Kuvempunagar,
Hassan.

D.P. Suresh,

$/o D.M. Raju,

Aged 27 years,

No.545/19, Silver Jubiles Park Road, ,

KeRe Puram, Hassan, cae Petit ioners
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B.D. Jagadeeahw; }

S/o D.T. Dasapfia,
Aged about 40 years, j
R/o Kodipet, Kcuagu - 5%

M.Ne Krishne G

S/o Ninge Gowq:
Aged about 37

R/o Nadaguddaqﬂ

MefMs Shivara Post, Begur
Channarayapatn”

N.C. Wared,
S/o Channabasappa,
Aged about 38 }ears, r
C/o Kudalasengime Educatii
Opp. KoS5.R.T.Cs Depot Ne
Vidyanager, Gulbarga - §
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retrenched employees of the Census Department. The Government cannot
do anything more than that which intends in fitting them up in any
Government organisationé/institutiens whenever and wherever suitable
vacancies arise. We are sure they would act in terms o} the under-
‘taking given by them to the Tribunal.A Ue do sympathise with the
applicants who have remained without jobs and their situation
seriously affected., All that we cén do now is expréss a hobe that
in the near future, their prospects of}securing gainful employment
with the Govt. will materialise and that is our earnest hope. We
also direct the applicants, if they so desire, to enlist themselves
with the local rehabilitetion unitg opsned by the Govt., of India

so that they could get their names processed for employment as
quickly es possible, The learned counsel for tha applicants says
that .his clients are not even awsre of the opening of rehabilitation

centre in Bangalore., If that is so, we direct the Joint Director

of Census Operations in Karnataka to notify through the media of the
fact that they have opened a rehabilitation centre at Bangalore with
a view to enable the implementation of the direction of the Tribunal
for taking eppropriate steps to ensure that the applicants are

assured of some place in any department or any organisation in Govt, .

With these observations, we drop the contempt proceedings

2 /énd also dispose off this contempt petition as aforesaid.

G- St~
T ' A\ v — '
( T.Ve RAMANAN ) (P K.SHYAMSUNDAR )
MEMBER (A) VICE CHAIRMAN
C;ZLF:XJ\\ N .
QLAL — . .

Sectlon Officet \“)
Central Administrative Tribunal

Bangalore Bench
Bangalore  PSPe




